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2.00 PM

la)

(b)

DELHI VIDHAN SABHA

Butletin Parnt-1

(Brief Recond of Proceedings)
Friday, Apnil 09. 1999/Chaitra 19, 1921 (Saka)
NO.16

Stanned Questions

Stanned Question Nos.221 to 228, 230 and 231 and
Supplementanies . therneto wenre onally asked and
answesned.

Replies to Starred Question Nos. 229 and 237 to 740
wene Laid on the TabLe of the House. '

Unstared Questions
Replies to Unstarred Questron Nos.427 to 4527 were
Laid on the Table of the House.

Papens Laid
Shai Mahinder Singh Saathi, Ministen of Finance Laid

on the Table of the House a copy each of *the
following documents:

1s Appropriation Accounts of Government of NCT
04 Delhdi f4on the yearn 1997-98.

2, Finance Accounts of the Governmment of NCT of
Delhi fon the year 1997-98.

g, C&AG Repont 4on the year endmg 318 Manrch,
199§,

Privifege Motion

Shni Harnsharan Singh Baw sought to hnow the fgate
of his notice of , bre ch of privilege against Shai
Bhishm Shanma, who, ,,h ‘attempted to assault him 4n
the House on & Apnif and had also dismantled his mike.
When - the Chair informed the member that under Rufe
68, membern weeds to be given an opportunity of
heaning, the opposition members insisted that as Zhe
incident took place in the House 4Ltself, gdving
opportunity to the memben was not very necessany.

The Chain, thenefore, nefenned the matter to 2Zhe
Committee of  Privileges gon examination,
investigation and repont. '

Shni Ajay Maken also sought  infowmation about his
notice of breach of privilege against Prof. Mukhi,
fon casting senious  neflections on the “Speakern Lin
a statement which was pubfished in some newspapens.

$99



3.21 PM

3.27 PM

3.55 PN

4.30 PM

(a)

(2)

The Chain 4informed that  this mattern may also be
Looked into by the Prnivifeges Commitiee.

Walk Out by Opposition Membens

The BIP Membens, not  satisfied with zZhe nuf,ing’
staged a walk out.

Special Memtions

Following members  raised mattens under Rufe 287:

1.  Shai Veen Singh
2. Shai Jai Bhagwan

(Ministen of Health Jintervened in the matten)

Shnd Nand Kishore Garg
Shai Naresh Gaun

Shni Mohan Singh Bisht
Shni Sushil Chaudhry

Shai Harsharan Singh Balli

{ChLeé Ministern intenvened in the mattenr).

"‘-IG\UT%W
= s s e

8. Shai Subhash Chopra

Private Membens' B{LE

Smt. Kinan Choudhrny Antrhoduced 'The Delhi Population
Contrnol BiLL, 1999', on Leave being granted by zthe
House.

Private Membens' Resofutions

Dn. Hansh Vardhan moved the §offowing Resofution:
"This House nesolves that with a view to prevent
hness and physical injury of people An
varnious  occupational groups, the health
senvices be strengthened  because the neglect
of thein health, securnity and welfare creates:
a sernious negative dmpact on economy and
development" .

Ministen of Health neplied.

The Resofution was put to vote and negatived.

BJP Members walked out 4in protest.

Cont'd..
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(3)
4.586 PM (b) Smt. Kiran Choudhny moved the §oflowing Resolution:

"This House nesofves that with a view to reward and
motivate the brilliant and mernitonious students of
Secondary and 8enion  Secondany  Level, the
Govermment  should Launch a scheme; (4) 2o provdide
adequate incentives/scholanship; and (id) £o  fund
thein highen education 4if they go 4in for it
notwithstanding the Aincome 04 thein
parents/guardians” .

Ministern of Education replied.

With the permission of the Chain Swid Mukesh Sharma moved
the following amendment to the Resofution moved by Smt.
Kinan Choudhny:

nthat aften the wornds 'Launch a scheme', the following
may afso be added:

- without  taking 4into account the basis of
olass, neligion and caste, mernitorious students
of all the categonies may also be included 4in
this scholanship scheme only on the basis of
eligibility without any disonimination”.

The Resofution 4in the following amended form was then
put to vote:

" This House nesolves that with a view to reward and
motivate zthe brilliant and meritorniousd students
of Secondary and Senion Secondary Level, the

Government shoufd Raunch a  scheme . uithout
taking 4into  account the basis of class, religion
and caste, mernitonious Students 0of all the

categonies may also be included in this scholarnship
scheme only on the basis of eligibility without
any disenimination, fo: (4] provide adequate
incentive/scholanship; and (i4) fund thein  highen
education if zhey go in for it  notwithstanding
the income of their parents/guandians".

The Resolution was adbptzd unanimously.
5.15 PM (b) Shni Mukesh Shanma moved the §oflowing Resolution:

"This House: hesolves that as pen the policies
framed by Late Smt. Indira Gandhi 4in 1976, akk
unauthonised colonies in the NCT of Delhi be
negularised -and basic amenities provided thernein"

Following membens took part in the debate:

Shni Jike Singh

Shni Shish Pal

Shai Sahab Singh Chauhan
Shal Radhey Shyam Khanna
Shni Mahabal Mishra
Shai Ram Singh Netaji

. Shai Shoaib Igbal

. Sl Amnish Singh Gautam

Ministen of Health neplied to the debate.

S < N - N
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(4)
Amendment
With zthe pewmission of the Chair Shri Ramesh Kuman
moved the {ollowing amendment to the Resofution of

Shndl Mukesh Shanma:
1that the f{oflowing words may be added at the
énd o4 the Resofution':
"and that with a view to accelerate the phocess
of theirn regulanisation a  high powered

Committee be constituted which may 4incfude ZLop
officens of all depantments and Legal experts”.

The amendment was adopted by voice vote.

Shni Sahab Singh Chauhan then moved the — amendment
that the  following may be added to the Resolution:

"and that 1071 colonies which were resofved
in 1994 to be negularised by the Vidhan Sabha™
durning the ftenure of previous Goveanment may
be negularnissed forthwith”.

The amendment was put to vote and negatived.

The Chain then asked Smt. Kiran Walia move  hen

gollowing amendment:

" that civic amenities be extended to all those
wauthorised colonies which have come 4into
existence upto March, 1998".

The membern, however, withdrew hen amendment.
The nesolution in the foLlowing amended form was then

put to vote:

" This. House nesofves that as per the -
policies gramed by Late Smt. Indira Gandhi
in 1976, aff unuthonised colonies 4in the NCT
0§ Defhi be negulanised and basic amenities
provided  therein and that with a view fo
accelenate the process of thein
negulanisation a High Powered Committee be
constituted which may Ainclude - Ztop ofgicens
04 all departments and fLegal expents”.

The Resolution was adopted unanimously.

Cont"d.s b
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(The House was adfounned 1ilL 1400 houns  on Monday,
Apnif 12, 1999).

S.K. SHARMA
SECRETARY

DELHI
APRIL 09, 1999
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